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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

O.A./R.AdNo, 1.1 X8%B3Xz8R4. 48/2004,

i A
| DATE OF DECISION 18.03.2004,

q So
OQrD.J;QGCCRillCdOr.al'IQO...Q.‘.Q.O...0"'....0..00..."APPLICAIQ’I\(S).

[).absnooooooooo--ao'o-“v000-00000..,0000A1)VOCAT‘E FOR TI—E
APPLICANT(S) .

~VERSUS-

Union of India & Ors.

01200‘40000'00cd'ccoo.-obnoo.oo.....a..ou.oo.o-o....‘..oRESPONDENI‘(S)

'otjooul\i -.A-.DEboRoyu-sro.CbGnSnC...-....o-..‘.~o.o.-.ZXDVOC‘Z\TE FOR TI"E

RESPONDENT(S) »

; :
HE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER.

HE, HON'BLE
+ | Whether Reporters of local papers may be allowed to see the
. Judgment 2
. To be referred to the Reporter or not?
. | Whether their Lordships wish to see the fair copy of the
' Judgment ?
. | Whether the judgment is to be circulated to the other Benches ?

Judgment delivered by Hon'ble Member (A).
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CENTRAL~ADMINISTRATIVEATRIBUNAL t:: GUWAHATI BENCH
Original Application No. 48 of 2004.

Date of Order : This is the 18th Day of March,’2004.

THE HON'BLE SHRI X.V. PRAHLADAN, ADMINISTRATIVE MEMBER.

Sri Soumitra Rudra
Stenographer Grade-II
0/0 - The Joint Commissioner of Income Tax

Range-3, Guwahati. : : . « « Applicant.

By Advocates Mr. D.K. Sarma, Mr. P«C. Boro.
- VERSUS - ‘

1. The Union of India,
Represented by the Secretary to
Government of India
Ministry of Revenue and TAxation
New Delhi.

2. The Chief Commissioner of Income Tax
" ‘Guwahati, Saikia Commercial Complex,
Sreenagar, G.S. Road, Guwahati - 5.

3. The Additional Commissioner of Income Tax,
Range-3, Guwahati - 5. :

4. The Additional Commissioner of Income Tax,
Head Quarter, - :
For Chief Commissioner of Income Tax,
Guwahati -~ 5. '

5. Asstt. Commissioner of Income Tax Hgrs. (Admn.)
Guwahati - 5. : "+ « . Respondents.

By Mr. A. Deb Roy, Sr. C.G.S.C.
' ORDER
K.V. PRAHLADAN, MEMBER (A) :

The applicant was appointed as Sténographer'Grade -

IIT in the Income Tax Office, Guwahati vide Memo No.
E/S/part-II/R-II1/96-97/1579-88 dated 20.09.1996. He was
transferred vide order Adated 28.01.2004 issued by  the
Additional Commissioner of Income Tax, Head Quarters for Chief

Commissioner of Income Tax from.Guwahati to Tezpur.

2. '~ The applicant claims that there is no administrative
exigencies in the transfer order and no other person has been
posted in place of the applicant. The applicant also claims

‘that transfer of'the'applicant is not in public interest.

- Contd...2
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3. The applicant also claims -his ill health and needs

constant medical attention.

4. Heard Mr. D.K. Sarma, learned counsel for the applicant

and also Mr. A. Deb Roy, learned Sr. C.G.S.C. for. the

respondents.

5. The transfer order was stayed by this Bench vide order

dated 27.02.2004. However, the applicant was released by the

'reépondents on 06.02.2004. Transfer is an incident of

Government Servicé. The applicant has not been able to show
any malafide on the part of the respondents neither the
applicant has been able'tp show any statutory Rules orvérders
has been violated or that he has been victimised.vHence, the

application is dismissed. No order as to costs.

'kZXS:§2r2>2rEa9¥9vV
( XK.V. PRAHLADAN )
ADMINISTRATIVE MEMBER



P SYNOPSIS OF THE APPLICATION

The Applicant is presently working as stenographer grade — IT in the
ofﬁce of The Joint Commissioner of Income Tax Range, Guwahati — 3.

: The applicant in this present case assails the order dated 28-01-2004 by
Wthh the applicant has been sought to be transferred to Tezpur Range from Guwahati
Rhangje »

} The said impugned?\of transfer has not been 'issued in the public interest
and admlmstratlve exgenecies.
= k’("'\The Applicant has to run his life with only one Kidney as his right
K1diqey had,_removed in the year 1980 and there is no body to look after him or his old
aged. Parents. Secondly the Applicant has undergo frequent medical check up at
' N.F.Jliailway Central Hospital, Maligaon, where he under went a major operation and
there is no sufficient medical facilities at Tezpur like Guwahati.

o Under the above facts and circumstances, the applicant prays that your
Lordshlp be pleased to set aside and quash the lmpugned order dated 28-01-2004
(Anmexure D]

And during pendency of this application to stay the order dated 28-01-
2004 (Annexure- I) with further direction to the respondents to allow the applicant in his

present place of posting at Guwahati.
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"~ (An Application under Section 19 of the Administrative Tribunals Act. 1985)

Title of the Case : 0O.A. No. 4 8 /2004
Sri Soumitra Rudra : Application
- Versus -
Union of India & Others - : Respondents
INDEX
SlNo Annexure Particulars Page No.
01 ————— Application |—9
02 | 0 - Verification (O
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

j«f I
ST e e S,
Aokvaea«lb‘ ’

(An Application under Section 19 of the Administrative Tribunals Act. 198 5)

e Appliess®

0.A. No, ' L% 12004

- BETWEEN -

fed, by

Sri Soumitra Rudra

=5y

Stenographer Grade-II
/O — The Joint Commissioner of Income Tax
Range-3, Guwahati.
........... ....Applicant
- AND -

The Union of India,

Represented by the Secretary to
Government of India

Ministry of Revenue and Taxation

New Delhi.

The Chief Commissioner of Income Tax
Guwahati, Saikia Commercial Complex,

Sreenagar, G.S. Road, Guwahati-5.

The Additional Commissioner of Income Tax,

Range-3, Guwahati-5.

The Additional Commissioner of Income Tax,
Head Quarter,
For Chief Commissioner of Income Tax,

Guwabhati-5.

Asstt. Commissioner of Income Tax Hqrs. (Admn.)

Guwahati-5.

............ Respondents.

[



DETAILS OF THE APPLICATION

1. Particular of orders (s) against which this application is made:

This application is made under section 19 of Central Administrative Tribunal Act.
1985 is directed against an order dated 28.01.2004 (Memo No. E/6/(Non-Gaxetted/Pt.1/
COIT/99-00/18105-13 of 28.01.2004 issued by the Additional Commissioner of Income
Tax/headquarter for Chief Commissioner of Income Tax. Head Quarters, Guwahati by
which the applicant is sought to be transferred from the office of the Joint Commissioner
of Income Tax, Range-3, Guwahati to Joint Commissioner of Income Tax, Range-3

Guwahati to Joint Commissioner of Income Tax Range-Tezpur.

2. Jurisdiction of the Tribunal:

The applicant declares that the subject matter of this application is well within the

jurisdiction of this Hon’ble Tribunal.
3. Limitation:

The applicant further declares that this application s filed within the limitation
prescribed under Section-21 of the Administrative Tribunals Act. 1985.

4.: Facts of the Case:

4.1 That the applicant is a citizen of India, and as such he is entitled 10 all the rights,

privileges and protection as guaranteed by the constitution of India and law framed there

under.

42  That the applicant has a blemish free service career and all through his service

career he has been rendering faithful and dedicated service to the satisfaction of all

concerned.

-



The applicant was appointed in the Income Tax Office, Guwahati as Stenographer
Grade-III under Office order Memo No E/S/Part-II/R-11/96-97/15 79-88 dated 20.09.1996
in the scale of Rs.4000-6000/- and later on he was promoted to the post of Stenographer
grade-1I in scale Rs.5000 — 8000/- with effect from 13.7.2001 and presently working in
the office of the Joint Commissioner of Income Tax Range-3 Guwahati since May 2003
to the satisfaction of all concerned and until now no charge sheet or explanation sheet etc.
or any leiter expressing dissatisfaction about his works and conduct has been issued

against the applicant.

43  That the applicant in the instant case assails an order dated 28.01.2004 issued by
Additional Commissioner of Income Tax, Head Quarters for Chief Commissioner of
Income Tax by which the applicant has been sought to be transferred to Tezpur Range

from Guwahati Range without assigning any reason.

A copy of the impugned order dated 28.01.2004 is e‘mnexed hereto as Annexure-1.

44  That the applicant states that the impugned order dated 28.01.2004 has been
issued by the Authorities in colourable exercise of power without bona fide and without
showing any cause, arbitrarily and as a measure of penalty to the applicant for no fault on
his part and specifically the officer under whom the applicant has been working has never
expressed a single word of dis-satisfaction against the applicant’s conduct and working.

Further the said order of transfer has not been issued in publi¢ interest.

4.5 Téhat the applicant begs to state that as per the conditions of service a competent

authority may transfer a Govt. servant from one post to another provided that there is

Administrative exigencies or public interest is involved.

The applicant has never made any request for transfer, a mere reading of the

transfer order there smacks malafide, it appears that there is a hasty direction of

transférring the applicant.

Therefore the authoritie's’-"cﬁﬂﬁ not have issued the impugned order of transfer.



4.6  That the applicant states that a mere perusal of the impugned order of transfer
would show that there are no administrative exigencies in then transfer. No other person
has been sought to be posted in place of the applicant and the applicant’s transfer is also
not in public interest. The applicant is also a senior staff and many staff junior to him has

been kept undisturbed at Guwahati.

This shows the bonafide on the part of transferring authority which calls for the

intervention of this Hon’blc Tribunal.

47  That the applicant begs to state that he underwent a major operation in 1980 at
N F. Railways central Hospital, Maligaon where the non functional kidney located at the
right side had to be removed and as a result he has to run his life with only one kidney
and as per medical advice the applicant needs persistent medical and personal care and

shouid remain free from physical strain.

Further the applicant’s parents have become too old and require constant care and
aid and as such no body is there to look after them except the applicant himself. Thus
both are serving with the cooperation from each other and if the applicant is pushed to
Tezpur then miseries will ensue both to the applicant and to the aged parents of the
applicant who also require constant medical and physical care and help. Further the
applicant has to undergo constant medical check up from the doctor who operated him. It
is categorically submitted that there is no public interest involved in the impugned order

of transfer.

Therefore if the order of transfer is required to be carried out it would tell upon
the health of both the applicant and his aged parents. The applicant preferred a
representation on 29.01.2004 before the Respondent No.2 enclosing a Medical Certificate

from the attending doctor with a request to review the decision of transfer from Guwahati.

to Tezpur, which has not been disposed of till date.

A copy of the representation dated 29.1.04 along with the medical certificate are
annexed hereto as ANNEXURE-II series.
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48  That although the transfer order has been issued, the applicant has not yet relieved
from his post from Guwahati and charge of the post is still retained by the applicant. The
applicant is presently on leave on medical grounds and the leave application along with
the necessary medical certificate has already been submitted before the officer under

whom the applicant has been serving.

A copy of the application for medical leave dated 3.2.2004 suppbrted by a
v M‘edi,éal certificate dated 2.2.2004 are annexed hereto as ANNEXURE-III (Series).

49  That the applicant states that the impugned order has been issued in colourable
exercise of power and it is not in public interest. Malafide and arbitrariness is the
foundation of the action of the authorities which call for immediate intervention of the

HOn’ble Tribunal.

Further the representation of the applicant has also not been disposed of by the
Authorities. Be it stated that no other person was also posted in the place of the applicant
and therefore there is no impediment in granting the interim relief prayed for. On the
other- hand, in the event of the refusal to grant of interim, prayer the applicant would

suffer irreparable loss and injury.

4.10 That the applicant is a low paid staff belonging to Group-C category and being so
it would be difficult from him to bear to the requirements of two establishments
eépeéially constant medical care is also involved. It would also be difficult for him to get
him regularly medical examined and the Authorities has not considered this aspect of the

matter and have passed the impugned order without application of judicious mind.

411 That the applicant states that although he is attached to Mr. Agarwal, Income Tax
Officer Ward No.3 (3)/Guwahati, by the impugned order the Additional Commissioner of
Income Tax, range—3 Guwahati has been asked to spare the applicant. However till date
the apphcant has not been spared by the Officer under whom he had been working and

therefore, there is no impediment in granting the interim order.



iy

" Further, the malafideness and vindictive aspect of the impugned order can well be

evident from the rude aspect of the order which runs as under:
“not to draw salary bill for the period beyond 31.1.04”

4_.121 That it is stated that the applicant after receipt of the impugned 6rder dated
28.(')‘1.2004 submitted detailed representation on 29.01.2004 addressed top the Chief
Comimissioner of Income Tax through proper channel. In the said representation the
applicant interalia requested for review of the transfer order on the ground that the
applicant is serving with one kidney only after removal of other kidney in the year 1980
and ‘he is under constant medical treatment and staying along with his parents and there is
none to look after his parents in his absence and further stated that he is in constant touch
with the medical wing of N.F. Railway for regular medical check up and if the impugned
order of transfer is reviewed in favour of the applicant in that event he will be able to

discharge peacefully and also can stay along with his parents and prayed for

consideration of the said representation. But till filing of this application no

communication is received from the authority. But the applicant is apprehendihg his
release at any point of time in the circumstances stated above no other alternatives than to

approach this Hon’ble Tribunal for an interim order protecting his right and interest.

413  That this application is made bonafide and for the cause of justice.

5. Grounds for relief(s) with legal provisions:

5.1  For that, the impugned order has not been issued on Administrative exigencies,
which is evident from the fact that no other person has been posted in place of the

applicant.

52  For that, the impugned order is not only arbitrary and unjust but also appears to be

the outcome of some conspiracy to victimize the applicant.

53  For that, the impugned order cannot stand the test of the judicial scrutiny and is

liable to be set aside and quashed.
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54 For that, the order is quite discriminatory in nature when nearly 11 person junior
_to the applicant are kept undisturbed and he has only been picked up and plotted for

transfer/victimization.

55 For that, the applicant being a low paid staff cannot maintain two establishments
as detailed herein before. Moreover he is surviving only with one kidney and always

* under constant medical treatment, during the post operation period of kidney. .

56  For that, the impugned order has got no nexus with the working of efficiency in

office and is liable to be quashed.

57  For that, the impugned order is arbitrary and is on malafide nature and has caused

extreme prejudice to the applicant.

58  For that in view of the peculiar facts and circumstances and also considering
‘physical condition of the applicant, there cannot be any question of transfer of the.
applicant. The authorities have issued the transfer order completely over looking the

-medical reports.

59  For that, as the applicant has been medically advised to remain with much care
and under constant medical check up it is necessary that he should be kept near his

attending physician or at least near a big hospital like Guwahati Medical College.

" 510 For that, the respondents have displayed a very callous, negligent, arbitrary and

| apathetic attitude towards the applicant.

5.11 For that, the impugned transfer order appears to the outcome of sustained

conspiracy to punish the applicant to sub-serve personal interest etc.

512 For that, the applicant already submitted representation against the order to the

department which has not yet been disposed of.

The abrupt order to spare the staff without consideration of his appeal and in

- given facts and circumstances of the case in wholly unreasonable unfair.

¥




513 For that the competent authorities violated the settled principle of service

jurisprudence in issuing the impugned order of transfer. It failed to treat the employees

fairly without bias.

6. Details of remedies exhausted:

| That the applicants states that he has filed a representation (Annexure—ﬂ) which
has yet to be disposed of with proper speaking order/decision. The applicant has no other

alternative and efficacious remedy than to file this application.

7. Matters not previously filed or pending with any other court:

The applicant further declares that he had not previously filed any application,
writ petition or suit before any court or any other authority or any other Bench of the
Tribunal regarding the subject matter of this application nor any such application, writ

petition or suit is pending before any of them.

8. Relief(s) sought for:

Under the facts and circumstances stated above, the applicant humbly prays that
your Lordships be pleased to admit this application, call for the records of the case and
issue notice to the respondents to show cause as to whoy the relief(s) sought for in this
application shall not be granted and on perusal of the records and after hearing the parties

on the cause of causes that may be shown, be pleased to grant the following relief(s):

81 To set aside and quash the impugned office order Memo No. E/6/(Non-
Gaxetted/pt II/COIT/99-00/18105-13 dated 28.01.2004

‘8.2  Costs of the application.

83  Any other relief(s) to which the applicant is entitled as the Hon’ble tribunal may

“deem fit and proper.

9 Interim order prayed for:

Dliring pendency of this application, the applicant prays for the following relief:

g
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9.1  That the Hon’ble Tribunal may be pleased to stay the order No. E/6/(Non-
Gaxetted/Pt.JI/COIT/99-00/18105-13 of 28.01.2004 issued by the Additional
Commissioner of Income Tax, head Quarters, Guwahati with further direction to the

respondents to allow the applicant in his post at Guwahati office.

This application is filed through Advocates.

11. Particulars of the LP.O.:

i)  LP.O.No. 16 BFLYSh
ii) Date of Issue L 25-2-2006 (-f :
iit)  Issued from L G PO,

iv)  Payable at L (h MWWW\ .

12. List of enclosures:

As given in the Index.
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VERIFICATION

I, Shri Soumitra Rudra, Son of Shri H.B. Rudra about 30 years, working as Senior
Stenographer attached to Income Tax Officer, 3(3) Guwahati Range, Guwabhati resident
of 52/B, West Maligaon, Guwahati-781011 do hereby verify that the statements made in

- Paragraph 1 to 4 and 6 to 12 are true to my knowledge and those made in paragraph 5 are

' true to my legal advice and I have not suppressed any material fact.

And I sign this verification on this the 26 7 day of F/elmd'}V 2004.

v SOQNWW R\SAW

"
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GOVERNMENT OF 1314 .
QFFICE OF THE Cliter COMMISSIONER OF INCOME TAX, GUWAHATI
Saikia Conunercial Complex, Sreenagar, 6.5, woad, Guwahiati - 781 005 .
Ph 03601 - 2345146, Fax ; 0361 - 2345118, EPABX - 2340737 P
Dated Guwahati the 28(h fanuary, 2004, . B

I"CS;'IL/l\l-il :lSF-EMEN”i'::::::::::::::::::::::I*J()N»GAZETTED

Shri Saumitra Rudra, Stenegrapher,” Grade-1I attached to the O/o the Joint

Commissigner of Income Tax, Range-3, Guwahati is hereby transferred and postéd in the Ofo the

Joint Commissioner of Income Tax, Range- Tezpur with immediate effect and until further orders,
B o T i L

Sd/-
v ( Goulen Hangshing §-
Addl. Commissioner of Income Tax, Hgrs,,
Fe a,fE(flnicﬂ_'_,C(mxmfssi()n'nejj of Income Tax, Guwaliati
i : RSE

H

Meno No. E-6/(Non-Gay,)/ PLICCTTIGITY 199-00/ 18 05-13 cll.’l&hj&nuux‘y, 2004:

Copy to -

Gertifizd 10

6.
7.
8. Official concerned.

- The Commissioners of hicome Fax, Guwabati-I/11, Guwahati, ,
- The AddLCIT, Range-3, Guwahati, [Te is directed to pelease Shri Rudra by

t. The ZAO, CEDT, Shiliong.;

|
i

06-02-2004 and not to draw the Salary bili for the periad beyond 31-01-04,
The Addl. CIT, Range- Tezpur, ' R

The FPU, Guwahadi,

The AD(OL), O/o the CCIT, Guwahati for Hindi version,
The General Secretary, [TUF, NI Circle, Guwahati.

' | ' - .,-r“""”f o !_;, N
T EGET g.c(&\ﬂ@ L
be true Cup}’ e DTN < ‘

(Fimir Haran Chakeavorty) . f

§V “/\_H:Tﬂil.,ﬁ&izlﬁuiié'ﬁiiizl&:.m flncome Tax,| lqes. (Admn.), Guwa hati
Advocate , . | o Ty

%




e eem s ek e baedt oo

MM — 12— | ANNE‘W El

1\ /"‘"—‘l ) . i
v ) ! ¥ il i fmihd SR /\ RYREANN 7/lu‘ - I\ (LV
a | | -
g*-- F ANNQAUR E—T0 Sough
‘g" ae Clued Co LS $10TIE of ncurie-tax, '
o pdaiidi Commurci] Complex
z Sreenanur.G.S. Reord,
S Chnvahat- 7800 Dated:- 28,01 2004
it @
i “Hheough Proper Channely ©
Resp ceded Shiy )
i
! St transter order - g
E ! - ,
0 Rers Memo No B6/(Non-Gaz) P-IFCCHTH Ghy - - S oo
. 99-00:18103-13 duted 28-01-2004 - Rogarding -
i -x -

Wil Jue respect and hunble submission 1 beg to submit the Iullu\\mb fircts
for your consideration and Symp: athetic order,

t

i Sirc Fam working as Stenographer Grade-I at Incomc-lax Office,

Range-3, Giovahal since 1996 with full satdsfhction of my concerneit officers
Y \ . | i
Tl sir nosw | have been transforred to work tnder Joint Conunissioner of ‘

Income-tax Kange-Tezput wede lenter under reference reason of which is not known 10 me as
nuthing has been mentioned. i the vansfer order. ' ’ '
: A Co e ;

That S, b ohad undergone i, njov u)\m(im\ i 1980, where (he i

usfunctional Lidnes locie: ou the right side of my body wi reroved. As st L am surviving ) :

with ane dney onlv. Treed persisient madical care and should remait fﬂw from physical sirain,
s comnestion a con) ol medical centificate bssued by Deputy Chief  Medical -
'*;Duu,lox ~\dnm.Nl Railw... , Maligaon is enclosed for vour perusal. - ' '

‘3 e}\ oy ' ; Lo ’
3 A lhof Sy, 1 am lmnu abt Maligaon with my old fatbier sud molhox and lhwo
T none ook afier e W mm\' absuncy, '

.

. In view of the position explainsyd above voR are wxm,s!l) u,qups:\,q 1)
; xL\iL\v My dranisler order e har U can takie wiedical asgistanee ax and “l\xl\lltC&S&ﬁi\ [rom the

Ixarl\v.u Central Hospitai, N.F. Railway where 1 was operated and can work po.lwlullv and stay -
gt pe ol fiher i nother ’ '

Chadks One Meadial Cant e, !
Yeors fithfully, .

-t [
N wenibo %ﬂw f
.l

(5 umitra Rudray
Stew graplier.Crade.-11

Copy along with a copy of Medical Tertificate is °ubmitted
to Mr. Sunil kumar Agarwal, Income Tax Oftjcer, "ard No, 3(3),
Guwahs .1 for mfoxmatfcon as-I am working with h;m from &
JLast by '2007 with full satisfact lop. He is requestad to look
into 118 matter and do neadful, :

Enclo On@ modiCal Certificateo | - oot T
{ ' Yours taithfullyg
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::_?.:' 3 f‘ éOng &)[fﬂ“‘;‘{ el lata! & ( L} it I* d )
S & - oumitra {Budra
. /i \)ma@mﬁ Ton, byt &9 Stenographer.i Grads—II .

A/ﬂg \ ] '
T -m~:nzu04 . Lo
Lo / : | NP

A mwmm. ‘ | A,

R e R B LRI AL Sz,

Gerlified to be uué Cupy |

~  Advocate
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This 18 to ceruify that Shri Soumitra Ruden SNL " '

of Shrl H.B, Budra,Reuixed Sr.Commercisl Officer, N, ¥, Ro: Lwlay

: Maligaon,cuwahati-qswﬁ had uhdergonc a major opantmn m

1980, where the un.funcuisnal Kadney locaued on the . r‘igkt
side of his body was remvved. With hiﬁ he 1s surviving
with oxe Kidney only. He needs persis tant x..edicn]. care and

ahould remain free ﬁ:om phyeical gtrain,

' . ) <3I{;
R ﬁf’lﬁlfﬁﬁ‘::&*(m.;rﬂ | |
Oy. Chiet Mad.z2) Diractor/Admn CoT

1, T, Wi,
M. F. Raiiway, M:aho:ipn,

: UAETA-731011 (2474).
.4 10 - ARV -
@gr;&f&ed‘ . ' ) f;uwghatl-n\wl: { nusam)
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W MEDICAL DIRECTOR / N Rly,
rained in ARV (Past: it fShitlony)

- : S A
SKIN SPECIALIST, "HYSICIAN ;. %ANN&‘U{'K&’“m g()uc’.-ﬁy

MATERNITY & CHILDL - HEALTH M W - QU

“a Bowse Siaff @ Pacdiauics, Obst., + Gynae. Medicine & . ‘
Sy Teac e i e O . - ‘2 "4""
. Teacher in Pathology in Medic:i Colleges of Assam, 2 LA
Acud demt )\‘x:mn;;cmcnl NCDC(NagY 1ICET { Neiherland), ({
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To KA.
The &gef Comnussioner of icome-tax, }
Saikin Commercial Complex, ’Ko., o8~ > N
Sreenagar, G.S.Road, \
Guwahati:-781005. Dated :-03-02-2004
(Through Proper Channel) : L .

Respected Sir,
| Myself is acutely ill and unable to atteixd office. Sick certificate is
encloned for needful action.
Engh- Sick Certificnte.
Yours faxth

&@ \?\A
Soumitra R

T Stenogmpher Gmde-{l _
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